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DA 25/95. ; ' Dt. of Order :16-1~95.

Kota Srinivas Rao'
| «s Applican

_USO ‘ ' '

1. The Telecom Dilstrict Engineer,
Adilabad, Adilabad District,

2. The Sub Diuisicnal 0fficer,
Telscom Na?hiﬁyal, Abidalabad.

3. The Chief GEnéral Manager ,
Teiecommunications, Doorsanchar
Bhavan, Nampally Station Roed,
Hyderabad. |

“l .. Respondents

Counsel for thq Applicant : Shri Ch.Jagannada Rao

l
Counsel far the Respondénts : Shri N.R.Dévraj, ér.C sC
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0A 25/95,

(Order passed by Hon'ble Shri A.B.Gorthi, MemJar (A) ). i

The applicant states that he was initially

Dt, of Umﬁer:16-1-95

engaged as '

[
a Casual Labourer under the control of the Respondents on Z-i-BS

and eversince he worked continuously till 31-B-89

: |
‘uith usual“

intermitent breaks. His prayer in this applicatirn is for a|

direction to the Respondents to re-engage him as # Casual Ma

keeping in view the above service rendered by him!

pondents. ‘

2 Heard learned counsel for both the part191
of his contention of havingworked under the Resp
applicant annexed (Annexure—l) a statement sghowin
work rendered by the applicant, Sri NR Davraj, !

Respondents states that the Respondents would ver

stated in the Original Application and being foun

the epplicant will be. considered for ra-engagemeT

Je In view of the above, the Original ApplicT
of at the admigsion stage uith t he consent of cou

the parties with the following directions to tha‘

with the ﬁ%s—
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, In suppu%t

ondents, th
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g the days
|

opunsael for |

3
ify the Pack
I

d to be ganPine,

t. !

tion is digposed

nsel for b#&h
I

(i)the respondents shall verify thE

of working of the applicant und

(ii)the name of the applicant uill’be entered’
in the C.L. register of the Respondents |

at an appropriate place keepin

the number of days of service‘%endered

‘ i

by him;

v

g in vieuw |

Respondentﬁ

days 1
r them; |
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4.

any order asto costs.

- (A.B.GORTHD) (A.V.HARIDASAN)

I
¢
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(iii)the applicant will be re-engagéd
as soon as there is work armd in
preference to the gutsiders and _
those who rendered lesser numbsr
of days of service. for this | F
purpose no casual labour presently ’

engaged need be retrenched; | |

(iv) the case of the applicant for grant :
of Temporary Status and subsaqgent : :

regularisation shall be considgred

-l

in accordarce with the extant scheme/ fl
1 i

ingtructions. }
! i
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" Mamber (A) Member (3)
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Dictated in Open Court
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Capy tote | | i r
1/ The Telacom District Engineoy, Adilebad, Adilsbad B#ﬁtr&ct-
24 The Sub Divisional OfPicer, Telaconm ﬂﬁhirvaz. Adilabad.
34 Tha Chief General Mansger, Telecommunicaticna, Doorasanchar
) Bhavan; Rampally Station rosd, Hyderabady
4, "One copy %o Sris Che Jagannade Rao, advo Iata. AT, l-!yd.
. S« One .copy %o Sei. H.R.Oevapaj, Sr« CGSC, ﬂT, Hyds l
G+  One copy to Library, CAT, Hyde - *
7+ One spare copye | ii
: |
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TYPED BY : COMPARED " BY

CHECKED BY - ~ APPROVED BY

IN THE CENTRAL AOMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

THE HON'BLE MR.ALV.HARIDASAN : MEMBER(J)

AND

THE HON'BLE MR,A.B.GORTHI : MEMIZR(A)

OATED : ___ (€ /[/‘i!'”

'ORDERAJUDGEMENT .

M.A LR PACP-shoe
i
DLALNT, fzn(fﬁii"’

Adpitted and Interim directions
isdued :

TR .
—1tE0sgd of with Directions
' Dispissed '

Dishissed as withdrawn

Y

Digmissed for Default,

Risie ted/ﬂrdered

‘,/ﬁﬁazarder as to costs. -
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